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CP No. 181/ALD/2017

Sh. Nakul Grover, Advocate for the petitioner. Sh. Krishna Dev Vyas,
CGSC, for the ROC, Kanpur,
. . .

Today, learned counsel for the petitioner intimatey that T~ e_
petitioner is not inclined to pursue and prosecute the present petition,
Hence, as per instruction, he received from the petitioner, he is not
pressing for the same. Therefore, same may be allowed to be withdrawn
unconditionally. In support of such stand, the petitioner has moved a C_A
No. 02/2018.

The learned Central Govt. Standing Counsel further eXpress no
objection for such withdrawal of the C p and to allow the present C.A
No. 02/2018 in terms of its prayer clause,

Having heard the counsel for both the parties, we are of the
view, that present C.A. for withdrawal of Main Company Petition as per
its prayer clause. Hence, the C.A. No. 02/2018 is allowed. Consequently,

the present Company Petition also stands disposed of as withdrawn

unconditionally. No order as to cost.
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